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(b) if so, the details thereof and if
not, -the reasons therefor;

(c) whether it is also afact that some
irregularities have been observed in the
clectoral rolls of the Union Territory of
Delhi during the recznt elections to the
Delhi Municipal Corporaiion and the
Metropolitan  Council;

(d) if so, the details thereof; and

(e) steps taken by Government in the
matter?®

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) and (b).
The Election Commission has' intimated
that the electoral rolls of all the consti-
tuencies in the country, except those in
the State of Assam, have been revised
with reference to 1-1-1982 as the qualify-
ing date. The question of revision of 2lec-
tora] rolls with reference to 1-1-1983 as
the qualifying gate is under consideration
of the Commission. ‘

As regards, the State of Assam, the
electoral rolls of all the Assembly con-
tituencies in the State of Assam [except
for 114—Jonai (ST) constituency) were
revised intensively in 1979 with reference
to 1-1-79 as the qualifying date. Th2
rolls of 114—Jonai (ST) constituency
were however revised summarily as the
intensive revision could not be undertaken
due to heavy floods- in the area. The
Election Commission’s order dated the 7th
January, 1983 made under section 21(2)
of the Representation of the People Act,
1950 indicating the circumstances in
which the rolls could not be revised after

1979, is laid on the Table of the House.

(c) to (e). The Election Commission,
which is concerned with elections to the
Delhi Metropolitan Council has stated
that some compluints were received by
the Commission regarding some irregulari.
ties in the electoral rolls. A statement
received  from the Election Commission
showing the gist of the complaints is laid
on the table o the House, [Placed in
Parlitament Library, “See W6, LT-6093].
83]. The complaints, wherever neces
sary, were forwarded by the Commission
to the Chief Electoral Officer, Delhi fcr
his reportjcomments and it is for the
Commission to take such steps|action as
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it may deem, fit after the receipt of the

'report[comments ‘from the Chief Elec‘oml

Officer, D:lhi.

So far as elecuons to the Delhn Muni-
Chief = Corporation are concerend, the
Chief ' Electoral Of.cer, Delhi nas clairfied
that ny scparate electoral rolls are pre-
pared and mainitited for holding elec-
tions to the Mun.apal Corporatizn  of
Dethi.
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Use of Sagar Shakti Rig for smuggling

2711. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) whether permission was given to
ONCC to two “Sagar Shakti” rig upto
Bombay Harbour limits by South African
flagship “John Ross” from Robin Shipyard
at Singapore in October, 1982;

(b) whether Bombay Customs seized
several packages bearing’ names of top
officials of ONGC containing contrabands
like Video Cassettee recorders, TV sets,
clectronic gadgets, ete.;

(c) if so, the details of the packages
and particulars of persons labelled on
containers, with estimated value seized by
customg who -ided the rig anchored at
Urban  onlor about 15 October, 1982;

(d) whether Landing  certificate with
the ganifest of goods carried on the board
of the rig was obtained, if not, reasons
therefor;

(e) if so, whether there were 3|4 other
packages not included in the manifest lisi;
and

«f) action taken by Government on the
whole episode, and against those involved
and responsible for using Sagar Shakti
for smuggling?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) No,
Sir.
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(b) to (e). 47 packages valued at abou
Rs. 3.19 lakhs were seized by the customs
from the rig “Sagar Shakti’; 34 of -these
packages bore abbreviated form of names
of various ONGCT officials. Packages con-
tained various electronic items, = textiles,
wearing apparel, household goods etc.
One package in respect of which a l.m:!-
ing certificate had been produced = Wwas
released on payment of duty.

Since th: matter is being investigated
by the Customs authority it is not consi-
dered in public interest to disclose the
names, at this stage.

(f) The matter is being investigated by
the Customs authority and a Departmen-
tal enquiry is also being conducted by the

ONGC.
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